
CEI>1TRaL ACPIINISTRATIVE tribunal principal bench

J]. A.No «S 55/98

Neu Delhis this the Bth May,1998.

HON'BLE MR. S.R, ADIGE, CHaIFTIaN ( A) •

1, Bharat Singh s/o Shri Sardsr Singh

2, Mahesh s/o Shri Naumi Nath,'

3, Kehar Giri s/o Shri Lallu Gi ri

4, Arjun s/o Shri Hauasi,

5, Karan Singh s/o Shri Phagna

6, Meua Ram s/o Shri Pyare Lai

7, Pitsm s/o Shri Juala,
All usrking as Khalasi at Gajaraula 3n.

Addresss RZ-311, Rajinagar- II,
palfCT Chlony, Neu Delhi-45

• • *.. ̂ plicants.

(By AdU3GateJ Shri U. Sri vastava)

\/ersu3

111 ion of India, throug h

1, Ths General Planager,
Northern Railway, Baroda House,'
New Delhi.

2« The Oi y/isional Railway Man a gar,
Northern Railway,
Mo ra dab a d ( UP )

3, The Divisional Sup arinten ding Engineer,
Northern Railway,

Rorsdabsd(UP)

4, The Asstt, Ehgineer,
Northern Railway,
Hap ur,
Ghaziabad (UP)

5, The Inspector of lj3rks,
Northern Railway,
Gajaraula,
3 yotibafule Nagar (Up) ».. .. Respon dents.

( By Advocate: Shri P , S.Mahen dru)

0 ROER(oral)

HON » BL E f>1 R. S. R. A 01 GE. Ml CE CH Al m aN ( .

Applicants seek a direction that the

action of respondents transferring them from

Gajaraula to Hap ur is illegal,

I  heard applicants' counsel
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3hri U» Sri v/astav/a and respondents' counsel

Shri P. S.nahendru#

3. Shri Mahendru has pointed out firstly

that applicants are posted at Gajarauls which

lies in Up and there is order of Hon'bla Chairman

for retention of this Oa before the principal

Bench, the same is not maintainable.

.  4* Secondly Shri Ma hen dru on instruction

of Departmental F?ep resentati ue Shri Y.P.Somani,

d erk states that the applicants are not being

transferred from Gajaraula to Hap ur but are

only being called upon to cS temporary duty

^  at Hapur on Ta/DA basis for carrying out

urgent bridge rep air-acti uities in uieu

of ensuing Mansoon, note the statement of

Shri Mahendru and dispose of this 0^ in terms

of above. No costs.

(  S. R. ADIGZ )
Vice Chairman (a)

/ug/


